
CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

Friday this the 8th day of Novaabet, 1996.
CO RAW

HON'SLE FIR.DUSTICE CHETTUR SRNMRRN NAIR, CHAIRMAN ^
HON'BLE MR. S.P. BISWAS, ADMINISTRATIUE MEMBER

1. Bagdlah Prsaad, R/o T.C.CaMP, Qr.No.C.17
K^chdipur, New Delhi. ^

2 Parmeshwari, R/o Railway Nursery,BaitorSandir, Gata No.I Bragati Maidan.
New Delhi.

3, Ra» Ku»ar Yadav, R/o T.C.Cai»P» Qr.No.E.1
Kichdipur, New Delhi. ^

4. Changu Raw, R/o a3anta Ca«p, Bairon Mahdir, P"9ati^^ ^ p^tltlonara
Wai^ an. New Delhi.

(gy Advocate Hr. B.B.Rawal).
Vs.

4. Shri B.P.Singh, Secretary, Ministry of
Human Resources Development, Govt. of India,
Shastri Bhavan, NeuDelhi.110 001.

2. Sh.Ajay Shankar Srivastawa,
Dieector General, Archaeological Survey
of India, Govt. of India, Oanpath,
Neu Delhi-110 001.

3. Shri Oharambir Sharroa,
Either Director of Superintendent
At Safdarjung Hadrasa, C/o R.Nq.2.

A. Shri Goal. Deputy Engineer,
at Safdarjung Wadarsa, C/o R,No.2. .... Respondents

(By Advocate Mr. M.M.Sudan)
The petition having been heard on 8.11.1996
the Tribunal on the same day delivered the
following:.

ORDER

CHETTUR SANKARAN NAIR(3), CHAIRMAN

In view of our orders passed today (8.11.1996)

in 0.A.100/95, we see no reason to proceed with the
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i¥ is accordingly d ifCont.»pt Petition. It 1»
of. No C08t8»

ks<

Dated the ah Noveisber, 1996.
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